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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.

Between Dated: 29.12.19%5,
1. The Divisienal Persemnel officer, Seuth Eastern Railway, Waltair.

2, 8Sr. Divisienal Engineer, Seuth Eastern Railway, Waltair,

e Applicants
And

1. Authority under Payment ef Wages Act, Srikakulam(Assistant
Cemnmissiener ef Labeur, Srikakulam),.

2. P.3imhachalam & 71 ethers,
. cees Respondents

Sri. N.R.Devaraj, SC fer Rlys

Ceunsel for the Apéiicants
sri. P.Krishna Reddy,

ceundel for the Respendents

.

CORAM: . ' o

Hen'ble Mr. Justice V.Neeladri Rao, Vice Chairman =~ -
Hon'ble Mr, R.Rangarajan, Administrative Member
"
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vﬁ:‘Tﬁéng&géei@pgkjgggswrﬁquofficer,
S.E.Railwa)}, Waltafr, T *

2, The sr.bivisional Engineer,
S.E.Rly, Waltair,

|
3. The Authority under Peqyment of Wages Act,
- Srikakulam (Assistant Commissioner of Labour,
- Srikakulam,

4. One copy to Mr.N.R.Devraj, SC for Rlys, Cal,Hyd.
5. One copy to Mr.,P.Krishna Reddy, advocate, CAT.Hyd,
6. One copy to Library, CAT.Hyd.

7. One spa re COpy.
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OAL1171/91
Judgement

(- As per Heon, Mr. Justice \. Neeladri Rao, VUC )

Heard Sri N.R: Deuaraj; learned counsel for

the applicants and Sri*P, Krishna Reddy, learned

counsel for the respondents, l

2. The fespondents"ig Pu.29/86 on the file of

Authority under Payment @F Wages Act, Srikakulam

(Assistant Commissioner of Labour, Srikakulam) - R-1

herein Piled this OA under Section 19 of AT Act

against the order(of 10-8-90 and 24-9-80. in PW.29/86.

3, The Apex Court~in Krishna Frasad Gupta Ve. Controller,
{1¢95{4) sCaLE 89)

Printing & Staticpery / held that ‘even after the

Rdministrative Tribunals Act has come into effect, t;E*a

i
Appellate authority under the prduisions of Pdyment of :
uages Act is haviﬁg jurisdiction to consider the appeal
against the order of the Authority under Payment of
Wages Act, Basing on the same we returned GR.&%?/QS e

for presenting it as an Appeal befare the Appellate
authority, Forthe reasons stated therein this 0A is
returned for presentation before the Appellate Authority,

4., This 0A is ordered accordingly. WNo costs. (Copy of
order dt.4-12-95 in CA 36/93 is enclosedJ

%arajan) (V. Neeladri Raop)
Member {(Admn) Vice Chairman

Dated : Dec,29, 85 &

Dictated in Npen Court
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